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M. P. 596/2012: This is an application for dismissal of 
the contempt petition on the ground that substantial compliance 
has been made as per the compliance report filed on behalf of 
the respondents. The learned counsel for the applicant fairly 
concedes that compliance has been made.

In view of the above, this contempt petition is finally 
disposed of in full and final satisfaction. Notices stands 
discharged.
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